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ATTENDANCE-CUM-ORDER SHEET OF THE HEARING OF PRINCIPAL BENCH OF THE
NATIONAL COMPANY LAW TRIBUNAL ON 29.08.2016
NAME OF THE COMPANY: Asmita Dwaivedi Paliwal
Vs.
M/s. Abhi-Asmi International Pvt. Ltd. & ors.
SECTION OF THE COMPANIES ACT: 241/242

S.NO. NAME DESIGNATION REPRESENTATION SIGNATURE
I MR- Arlkva’ ,&‘Aﬁ//?ﬁ?l/ﬁ?/ S A v
> . PR ArITR- GUFTZ | A

B PR WNISE K ThA Aty

FOR PET/7orE= %

y. 1R DIV 2P0 — A{/,,/ ,
g, 2 RAGHZV e pBH AR SV
6 MQO Uo X« Ll‘la.,k&o.ha Q. Q.db(‘,
‘ Risw® e ‘Q%Ponw
Mo RPen® LoD Pa\s No. L MS@J

ORDER

In response to the notice dated 19.8.2016 Respondents have put in
appearance.

We have heard learned counsel for the parties at some length. Learned
counsel for the respondent seeks and granted four weeks time to file reply.
Rejoinder if any be filed within two weeks thereafter.

There is emergence of consensus between the parties that the respondent
would continue to pay to the pet|t|oner a sum of Rs.7 lakhs pe;_nl)n_th as her salary
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which shall include the salary of July[‘ It is also agreed that the petitioner shall be
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allowed to access to the record alongwith her Chartered Accountant. Interim order
passed on 19.8.2016 shall continue to operate till the next date of hearing.

To come for hearing on 18.10.2016.

On the adjourned date parties shall remain present in person.
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